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Shri A.K.Nanga, learned counsel for the
petitiomer amd his Asseciate are absent when
called. There has been no request made on their
behalf seeking adjourmment. Earlier the matter
was pOsted to 14.8.2001 and at the imstance of
the learned ceumsel for the petitiomer the matter
was adjournred to this day. Im this case pleadings
have been completed long ago. Im view of this, it |
is met possible to drag on the matter ingefinitely
mores® in the absence of amy request for ]
adjournment, We have, therefore, perused the
records and heard Shri S.Behera. learmed Addl.

St anding Ceumsel on behalf of the departmemtal
respondent s.

In this O.A. the petitiocmer has prayed fer

a directien to respondents to issue appointment
order appointing him te the post of E.DeM.Co,,
Talpali B.O. and to allew him two years time

t©® acquire requisite qualification. Respomdents
have filed their counter opposing the prayer of
the applicant. Applicart has mot f£iled any
rejoinder.

For the purpose of comsidering this petitionm
it is mot mecessary te g0 into toe many facts of
this case. Admittedly the father of the applicamt
was workirng as E«.D.M.C., Talpali ard he died in
harmess en 9.4.1996 leaving behind his widew,

the only son, applicant amnd twoe daughters, whe
got married durimg the lift-time of the deceased
E.D. employee. As the applicant's father was
working as E<DsM«.C. and ke wa there was immediate
need in carryirng-eut mail, after the death of

the father the applicart was provisionally
appointed as E.D.M.C. in order at Anmexure-2 till
the regular selectiom is made te the post,

The agpplicant applied for compassionate appoimrtment
But as the minimum qualificatiom required for

the post of E.DeM.C. is Class VIII and the
applicant having read upto Class-VII, he could

Pot be appoirted. The departmemtal authorities

im their coumter have stated that the family ef
Lhe deceased & E.D. employee, the father of the
applicanrt, consists enly widow and the present
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applicant amd that the family is havireg a mmthiy
income ©of Rs.8500/-. This assertior has not beem
denied by the applicamnt through amy rejoimder.
Law is well settled that appointment can

be made only in terms of the recruitmert rules

and sO far as compassiomate appointment is
concerred, the same can only be made smky im
terms of the Scheme of the canpass’.o:‘j;:ﬁ appoint -
ment, which is imn force E .:he%pepartments.
Instructions of D.Ge.Posts provide relaxatiom of
educatienal qualification for compassienate
appointment im case of widoew of the deceased
employee omnly amd mnot in case of other depemdenmts
of the deceased employee. As the gpplicant did
rot have the mirnimum educatiemal qualificatiom,
for the post in questiom, the departmental :
authorities were right im mot comsiderimg his
case for compassiomate appointment. The post

also camnrot remain vacant for twe years till

the applicamt acquires the required qualificatiem,
which is his secomd prayer. Rk

In view of discussions held above., we hold
that the applicamt is not entitled to amy of the
reliefs prayed for hy him. The O.A. is held te
be without amy merit amd the same is rejected,
but without amny order as to costs.
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